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INDIAN RAILWAYS (AMEND-
MENT) ‘BILL—Contd.

Mr Deputy-Speaker: The Houwe
will now resume further discussion of
the motion moved by Shrn Jhulan
Sinha on the 20th March, 1959 tha'
the Bill further to amend the Indin
Railways Act 1890, be taken into
consideration

Out of 1 hour allotted for the dis-
cussion of the Bill, 18 minutes bave
already been taken up on the 20th
March, 1959 and 42 minutes are now
available

Shr; Jhulan S nha may now conti-
nue his speech—rather he snould ‘v
to conclude his speech

Shri Jhulan Sinha (Siwan) Sir
the other day while 1 was moving my
motion for the consideration of the
Bill 1 was referring to *he third pomnt
that I had intended to embody 1n this
amending Bill The third point had
just begun That referred to aver-
crowding in trains

Sir the House knows that the dis-
cussion on the Railway Budget has
ended only a few weeks back and
the position relating to overcrowdirg
1s so very disappomnting The report
says that there has been some
decrease to the extent of some 5 per
cent in broad gauge lines and to the
extent of 10 per cent in metre gauge
hines. In this statt of things, with
very hmited resources at the disposal
of the Railwavs and the still lunited
scope for relief in this respect owing
to the hmut of the availabihity of
matenial, rolling-stock and coaching
etc we do not expect much umprove-
ment in respect of overcrowding n
the coming years of the Second Plan

Then, what 15 to be done, was the
question I was just posing the other
day It appears that we will have to
put up with the position as it obtains
The Railway Minustry have certamlv
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done what they could in the circum-
stances They have tried to make an
even distribut on of the trains on the
lines concerned and tried to lessen
overcrowding 1n the tramns by run-
ning more trains on the existing Imes
But, 1 think that 18 not all Some-
thing more has to be done and I hope
that will be done in due course

The posiion 1> that there 1s a
section In the Indian Railways Act,
section 118 which makes 1t penal for
anybody on the footboards or on the
roofs of moving trains [ note the
section embodies very v-holesome
principles 1t 15 neither safe to board
a moving train or to remain on the
footboard or to chimb the tops of the
compartments And the attention of
the Momsiry has been drawn ‘e tms
thing in this House more than once
It 1s not onlv the ticketless travellers
that go to the top of compartments,
but 1t 1s also those who have to travel
as a matter of necessity but who due
to lack of accommodation have -0
option but to cimbd to the top and
traverse the distance That »n a
position which 1s never desirable

But as the law stands now thev
can be very easily penalised unde~
section 1!8 of the Indian Railways
Act What this Bill seeks to provide
1s that these mas crntinue to remain

as offences but there shall be vahd
defences &lso

I personallv know of a case Some
years ago when I was a member cf
the Bihar Assembly this hapoened A
gentleman in the first class compart-
ment went out to take water from the
tap that was at some distance While
he was returning, the tramm steamed
off and he just ran He could not
run up to his compartment He got
hold of the handle of a third class
compartment. In the meatime he was
caught and was put up before the
Railway Magistrate and fined Rs 10
I know the whole history of the case
You will excuse me for a few second-
He said “I am a’first class passenger,
1 was just running to get into my
compartment, why shoald I be pena-
lised”” He wag told ‘If you take
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this plea, you may have to come <o
many times and you will lose your
time and money. Therefore, you
kindly plead guilty and have a Jesser
fine.'! Neither the court nor th»
passenger had other option. In these
circumstances, what this Bill seeks to
provide for is that if the passenger
can give a valid defence for travel-
fing on the foot-board, on the roof or
any other places mentioned in section
118 of the Indian Railways Act, then,
that valid defence has got to be
accepted. This 15 the third thing
which this Bill gseeks to provide.

The fourth thing that this Bill seeks
to provide is a change in the Sche-
dule. I do not know when Schedule I
of the Indian Railways Act was enact-
ed and when it was amended. My im-
pression is that it was enacted as
early as 1880 and there has been no
change thereafter. The responsibility
of the Railways for the articles men-
tioned in that seems to be based on
the price-level prevailing in the last
quarter of the 19th century. I have,
therefore, sought to provide for thc
amendment of that and tried to bring
it to the level of the present prices of
the articles enumerated therein.

These are the provisions embodied
in this Bill. I may just sum it up in
a minute or two and finish because
the debate has been continued for
two days and I should sum it up. To
sum it up, it seeks to provide, firstly,
for pilfering being made an offence
under the Indian Railways Act......

Mr., Deputy-Speaker: The hon
Member has described all the 4 points
that are contained in the BRill

Shri Jhaian Sinha: I may just sum
it up in a mipute or two, if ypu
will put up with me. Otherwise
will finish
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Shri Jhulan Sinka: If you do not
allow me to sum up; I say these «re
the things that have been provided
for in this amending Bill. I will not
take any more time of the House. f
will just finish by quoting from s
speech which my hon. friend the
Deputy Minister, Shri Ramaswamy,
made which has come in the News
Letter. This is what he says:

“Four persons out of every
hundred passengers travel with-
out ticket or without a proper
ticket” and

“The loss of revenue [rom
ticketless travelling is 4.5 crores
annual.”

And the compensation paid every
year by the Railways to the perzons
whose goods are lost in transit has
been stated in the report and it
comes to nearly Rs. 3 crores and odd.
This huge loss has to be prevented
1n the interests of the nation and for
enabling the Railways to carry on
more efficiently

I think th~ Railway Minister would
think it desirable to consider these
aspects, especially when the Railway
revenue has been dwindling and there
18 keen competition from the road-
ways also, which has got to be faced.
In the circumstances I would urge
upon the Minister to consicer all these
points in the light in which I had
placed them. With these words 1
commend my motion to the acceptance
of the House.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Indian Railways Act, 1800 be
taken into consideration.”

Now, the hon. Member has taken
about half an hour—-38 minutes to
more exact. It is time that I call
hon. Minister because he will
the other halt an hour and thus
finish one hour.

skes
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Shei Braj Raj Singh (Firozabad)
Vive minutes for some Members.

Mr. Deputy-Speaker: All night
five minutes for each hon Member

Shri Tangamani (Madurai) I am in
general agreement with the objects of
the Bill During the last session, an
amendment of the Indian Railways
Act was brought by the hon. Minis.
ter himself and it was passcd There
the purpose was to prevent the pull-
ing of alarm chams and prevent
ticketiess travel and also the un-
authonsed hawkers travelling in the
traimng When the Ministry has con-
sidered it wise to prevent certamn
abuses by the public I do not know
why it should have overlooked these
three very umportant points which
have been brought forward by way of
an amendment to the Indian Railways
Act

So far as the railway property s
concerned, we would lhke to know
from the hon Minister whether pil-
fering has been on the increase or
decrease since the watch and ward
and other restricive measures were
adopted because they have given us
figures about the loss of .ncome due
to ticketless travel and they have also
given us figures about losses due to
payment of damages to the merchants
for articles which were entrusted to
them for conveying They have given
us an ndication whether such a
measure 18 necessary or not [ would
hike to include the question of vandal-
1sm bemng practised by a section of
the travelling public We find in the
trams that a bulb 1s missing suddenly
or in the bath room certain material
paris are also mussing When such
acts are detected really a deterrent
punishment i3 called for Another
instance 18 m the workshops where
articles worth gseveral lakhs are
stored. We have received some re-
ports and I could not verify the
authenticity of those reports and so
1 have not informed the Minstry
We do receive reports of articles
miysing from the workshops. I would
like 30 know whether there are arti-

cles missing from the stores and from
the workshops The addition of sec-
tion 89-A 1n this Bill envisages that
any person who indulges in pilferage
should be pumished with a term of
mmprisonment which may extend to
one year, it 18 a very salutary provi-
sion A certain emphasis has got to
be placed where the accused per-
sons are railway employees The
railway employees, by and large, have
been doing a very patriotic service
If the unsocial elements could be
caught while pilfering the railway
property or the articles entrusted to
the railways’ care, they must be
given a deterrent punishment

Another point—the last one which
he referred to—is regarding over-
crowding How can we penalise the
passengers who enter into compart-
ments which are already full® That
was the question asked It will come
within the muschuef of sections which
1 am unot able to place my hands upon
Just now There is & provision in
the Indian Railways Act whereby if
a particular compartment is already
crowded and if a person attempts to
enter 1it, he will come within the mus-
chief of that section I do not think
the Ralway Ministry can provide
adequate and enough accommodation
for all the passengers because .f inc
provisions contained in section 118 if
a passenger, after being warned by a
raillway servant to desist, persisted in
traveling on the roof, steps or the
footboard of any carriage or of an
enging or in any part of the train not
intended for the use of the passengers,
he shall be punished with a fine I
can understand 1t if 1t is the foot-
board or roof But a passenger may
be standing in the corridor when he
1s not finding enough spate mnside and
he will also come within the mischief
of that section It 1s necessary that
wa are serrous about the penal clauses
which we have already passed I should
lrke some proviso to be there so that
where 1t 138 very much crowded and
if a passenger is stunding in the foot-
board or he is forced to stand in the
corndor, he should not come wathin
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tne mischief of that section. I be-
hieve that 18 the mntention ef the hon.
Mover of this Bill The three penal
clauses which we have nassed had re-
ce.ved wide publicity and the people
have generally welcomed it
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Shri Jaganatha Rao (Koraput, Mr
Deputy-Speaker, Sir, i dn not think
that the amendments in thc Bl as
moved by the hon Mover would meet
the ends of justice He wanis to have
the mnsertion of a new <ection O0A
wnich secks to provide for neghwer
punishment In the Indiaa  Punal
Codr under sections 379 and 380 the
punishment provided 1s up to three
years The proviso to the proposed
new seclion 89A, according to the hon.
Member, seeks to give a higher
punighment to railway employees who
commit an offence of theft This
also would be met if wg apply sec-
tion 381 of the Indian Penal Code
whichs provides for seven years m-
prisopment

[ ]

Sir, the offence of theft 1s not being
committed on the railways because
the sentences prdvided under the
Indian Penal Code are light. it
1ig a matter of detection. It is
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true that rail properties worth
Rs, 10 lakhs *have been stolen
last year. Therefore, it is a
question of detection of the
offence and not the leniency of the
sentences provided for under the
existing sections of the Indian Penal
Code. Therefore, I am not 1n favour
of the insertion of this new section
99A.

- Under clause 3 of the Bill the hon.
Mover wants to introduce a proviso to
section 113 of the principal Act In
this proviso he says that if any rail-
way employee travels without ticket
he shall be hable for imprisonment
which may extend ta que manth and
fine Su, even railway servants if
they travel without a pass come with-
in the category of ticketless travel-
lers Therefore, no distinction need
be made for providing a special
penalty for railway servants who
travel without tickets. 1 am not,
therefore, in favour of this clause

Clause 4 of the Bill 1s more con-
tentious than the previous clauses
Here he wants to introduce a proviso
which says.

*“ .1t shall be a valid defence
for the passenger concerned to
prove that he committed the
offence as a matter of unavoid-
able necessity."”

A necessity cannot condone an offence.
It travelling without a incket is an
offence, certainly it 1s an offence what-
ever be the necessity on the part of
the traveller. If he travels without
a ticket he would be punished

Shri Jhulan Singh: My amendment
relates to section 118 and not to
ticketless travel.

An Hon. Member: Please read the
Bil] again. .

Shri Jaganatha Rao: You can apply
it to section 118. Supposing a person
who holds a ticket gets into the train
while it is in motion or, under sec-
tion 118 where he is forbidden t» do
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certain things, he travels on the roof,
steps or footboard, certainly, what-
¢ver be the necessity, he is liable to
pe punished. He should not do so.
There is a danger to life. Therefore,
mere necessity cannot compel a man
1o do a thing which is forbidden by
1aw. So, Sir, if we accept this pro-
viso it would amount to legalising the
offences which a person would com-
mit under the existing law.

Shri Narasimhan (Krishnagiri): Can
we not change the law, improve it?

Shri Jaganatha Rag: Why should we
change 1t?

Mr. Dsputy-Speaker: We can do
everything. Whether it would be an
;mprovement 1s the guestion.

Shri Jaganatha Rao: This Parha-
ment can pass any law, but i should
pot legalise such a thing as to allow
4 person to travel on footboard if he
says that there was necessitv for it.
Certainly, no Parhament should coun-
tenance such a necessity whatever be
the urgency of 1t Therefore. 1 am
pot n favour of this clause also

By the last clause of the Bill he
wants to introduce an amendmoent lo
¢he Schedule. Even now under the
existing section 72 1if the consignor
gives a higher value to the animal
that he has consigned by the railways,
certainly the Railways would accept
the value of the anumal I do not
think there 1s any need for changing
the Schedule as it exists under the
present Act.

Therefore, Sir, 1 oppose the Bill.

The Deputy Minister of Railhwvays
{Shri 8. V. Ramaswamy): Mr. Deputy-
Speaker, Sir, Shr: Jhulan Sinbha in
moving his Bill has made certain
points. Certain hon. Members on the
other side were generally in agree-
ment with lum. The main poinis
urged are these. With regard to sec~
tion 99 he wants to introduce 2 new
clause 99A in order that pilfering may
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be checked by means of enhanced
punishment. The object is laudable,
but 1 submit,, Sir, the purpose will
not be served and it 1s superfluous
also to have such a clauss as the hor
Member has proposed.

Now, he seeks to ntroduce a new
clause by which pilfering from con-
signments on the Railways shall, not-
withstanding anythung contained 1n
any law for the time being in force
and irrespective of the value of article
pilfered be punished with imprison.
ment for a term which may extend
to one year and the person concerned
shall also be liable to fine. The
language of the clause that he seeks
to introduce is itself vy extensive.
He says: “irrespective of the value”.
Then, the proviso sav~ that if 1t 1s 1n
the case of railway employees the en-

hancement of punishment shall be
two years.
I submit, there s alieady the

general law, the Indian Penal Code
Section 379 provides for theft and
section 381 provides fuor punishment of
a clerk or servant employed. The
railway servants will certainly come
under section 381 of the Indian Penal
Code.

The point that Shri Jhuian Sinha
has been driving at 1s this, that the
losses are high, the petty cases of
theft have increased The Indian
Penal Code, according to my esteem-
ed friend, Shri Jhulan Sinha, is of no
belp. He said that goods worth
crores of rupees are being pilfered. 1
submit that the facts on which he has
proceeded are not correct. The alle-
gation that goods worth crores of

b

different heads. Actual-
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Shri Jhulan Sinha: In 1955-56 it
was about Rs. 853 lakhs.

Shri S. V. Ramaswamy: Yes; but
m answer to that, I would very res-
pectfully submt that the volume of
traffic has increased and from 1956.57
to 1957-58 there has pecn an increase
af 11 per cent more in the traffic—
from 39 million ton mules to 44 mullion
ton miles Added to that, the value
of goods has also gone up. Consideg-
ing that,’ it 1s 1n a sense a fall
the loss

Shri T. B. Vittal Rao (Khammam):
There are no proper places to keep
the parcels also They are thrown
on the platform

Shri § V. Ramaswamy: That 15 a
separate issue. It 1s a question of ac-
commodation At page 51 of the re-
port the losses have been analysed
under six heads. The first 13, “Claims
paid on accpunt of goods lost and
stolen” The fifth 1s, “Claims paid on
account of parcels and luggage lost
and stolen” These items account
only for Rs 163 lakhs, out of Rs. 327
lakhs which is the total The balance
1s made up of claams paid on account
of goods damaged by wet and claims
paid on account of goods damaged by
fire and breakage and other causes.
Actually, the claims paid oa account
of theft, stealing or pilferage account
only to Rs 1163 lakhs

I do not argue that this 18 an in.
considerable sum. It has got to be
brought down. My only submission
is that adtually the figures have come
down in this respect from Rs. 178
lakhs in 1956-57 to Rs 164 lakhs in
1857-58. Therefore, 1 would submit
fo this House that we are making
every effort and we are having a
drive to see that there is no pilterage.
We are tightenidg up our vigilance
and protection end are doing every-
thing which will go to reduce the
pilterage on the railways.
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Shri T. B. Vittal Bao: Tighten the
claims section also so0 that false
claims cannot be passed.

Shri S. V. Ramaswamy: Yes; we
are doing it, and it is also operating
A multi-pronged drive is being made
to reduce this. We have impressed
upon the railways that this figure of
loss should be reduced. It comes to
about 1.5 per cent. of ‘he total earn-
mgs of the goods traffic In other
countries it is much less We have
impressed upon the railways that in
Japan, in the British railwavs, in

tralla and in Canada the figure 1s

ch less than 1 per cent. In Japan
we found that it 1s 0.1 per cent It
15 a remarkable achievement. We
have impressed on the railways that
we should aim at reducing it to as
low a flgure as possible

I would submit that it would be
very incongruous to have a separate
section to deal with the railway em-
ployeces alone under the Railways Act,
when there i1s a general Act to pro-
vide for all. In the first place, 1¢ .s
discriminatory and in the second place
it would not fit in with the scheme
of things. Bupposing there is a theft
in the Defence department o1 sup-
posing there is a theft in tne Pnsts
and Telegraphs department, are we
going to have separate rule; and
statutes governing these things in re-
gard to public employees a< distinct
from the general public” It wouid
be a wrong thing, and therc wail be
a conflict of laws, and 11 will lead to
an anamalous position

The point that may be urged 15 that
the railways may prosecute diligently
in those cases where the raillway em-
ployees are involved I submut that
we have been prosecuting railway em-
ployees also under section 381 and
whether we have been putting up
enough number of cases, 1s a matter
for difference of opinion But 1
would assure the House that we are
trying to do our ujmost to prosecute
our own employees if they are found
guilty of pilferage. I have to submit
therefore that no sepurate distinction
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need be made on this ground. As a
matter of fact, the punishment that
the hon. Member proposes 15 less than
what is providéd for in section 381.
In section 381, it is seven years. It
reads thus: °

“Whoever being a clerk or
servant or being employed in the
capacity of a clerk or a servamt
commits theft in respect of any
property in the possession of his
master or employer shall bte
punished with imprisonment or
either description for a term whicn
may extend to seven jycars and
shall also be liable to fine”

’

This certainly impos. a g-cater
punishment than the on. which the
hon Member has proposed i s Bill.
Therefore, the general provision that
one finds in the Penal Code under
sections 379 and 381 iz more than
enough and is quite adequate

Then there has been another pu'nt.
My hon and learned friend has
sought to amend section 113 by adding
a proviso that 1f the passenger be-
fongs 1o the railway- the passenger
without tickets—he shalt be liable in
addition to a penalty provided under
the section, to . aprisonment for one
month and fine [ do not know wny
somt hon Member has brought for-
ward this propositior Perhaps the
aon Members on the other wide also
have come across instances of cases
wheile some raillway employees nave
travelled without tickets or passes.
From that experience of a particular
Member in individual case.. to make
a general proposiion that railway
employees travel like that and that
therefore the punishment should be
more stringent 18 a dangerous and
fallactous argument.

Shri Jhulan Binha: We never meant
that

Shri S. V. Ramaswamy: We are not
providing for exceptions Law must
provide for the general rule a=d not
for the exceptions. ‘These cases
where railway emplovees themselves
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defy the law and travel without
passes are certainly exceptional cases,
but that does not mean even they go
scot-free, When the law i3 tight
enough under section 112 of the Rail.
ways Act, they can be booked and
they cannot escape liability to be pro-
secuted. A special provision that 1s
sought to be made will not in any way
improve the position. On the other
hand, there are certawmn legal difficult-
1es 1n accepting it There 18 one
It may be chalienged on the
d of its being discriminatory
Why should the railway employees
alone be spotted out and separated for
special treatment? Omn the ground of
discrimination this might be challeng-
ed Also, to assume that railway
employees as a general rule travel
like this must be refuted. and it can-
not be accepted Thirdly, if railway
employees travel without tickets or
passes and if they are caught there
are certain other penalties for them
Not merely will they be hable under
the existing law under section 112 of
the Railways Act to pay an enhanced
faie, etc, but, if they are found to be
railway officers, and traveling as
such, there 1s disciphnary action
They are hable to dismussal There
1s, therefore, the double danger of
their travelling without a pass When
all these considerations are there, 1
do not think there 1s any special need
for ntroducing this Bill

My hon. friend might think that the
rallway employees may have an esprit
de corps, that there may be a sort of
trade union spirit and each will help
the other That 1s a thing we will
have to meet The supervisory staff
and the superior staff will certainly
see to it that railway employees by
virtue of the fact that thev are rail.
way employees will not be allowed to
escape. We shall as far as possible
see that our employees do not misbe-
have as has been suggested and we
shall try to enforce the provisions that
have been provided under the law.

The mover of the Ball has sought
to introduce a proviso which cuts at
the very root of the provision of sec-

Y

tion 118 On all accounts, travelling
by foot-board is a dangerous and
illegal thing. You cannot allow a man
to travel by the foot-board for any
reason, unless it be at his peril. But
to legalise 1t by saying that he shall
be given the option to defend it be-
fore a court of law saying, “the train
wag overcrowded and so I travelled
by the foot-board” is not correct. It
would be trying to legalise a patentiy
illegal thing and the argument that
because the train was overcrowded
and so he travelled by foot-boar¢
will not hold water.

He 1s not under any necessity tc
travel by a foot-board. Who compels
um? He has got the option to travel
or not to travel If he does not find
enough room in the train, there is
section 67(2) of the Indian Railways
Act. If he applies for a refund with-
i three hours, he will get it How
many of the passengers exercise that
nght given to them to ask for a
refund”

st vanw feg (aoRy) s
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Shri S V. Ramaswamy: Sitting on
roof tops, hanging on to the railings.
standing on foot-boards, etc —are we
going to legalise all these things®
Obviously not, we must punish those
who travel hke that If there 1s over-
crowding, 1t would be right for hum
to ask the raillways to provide more
trains .

Shri T B. Vittal Rao:"They do not
do 1t

6hri S. V. Ramaswamy: That 13 a
different matter

Mr. Deputy.Speaker: Why should
he invite hon. Members and others to
ask for more triins when he knows
that he cannot provide them”
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Shri Prabhat Kar (Hooghly) Parti-
cularly he sub-urban trains m the
1Ig a1t -~ where the employees go to
4ffices . very overcrowded

Shm » V Ramaswamy: It 1s a fact
that th 1~ 15 overcrowding and it may
be taken as a fact that we are not
able io provide more trains But
stil, « cannot legalise an illegal
thung Travelling m foot-boards 1s
statutorily prevented in the interests
of safety There would be grievous
accidents and many people will be
knocked out like a bunch of grapes
There may be very serious accidents,
sometimes 1t has happened So, we
cannot accept the position that this
should be legalised No sort of vahd
defence can be permitted in regard to
travelling by foot-boards

Shri Birendra Bahadur Singhjt
(Raipur) The hon Deputy Minister
said that he can apply for refund But
how Jong does it take for him to get
the refund® He has to wait for a
very long time

Shr1 § V Ramaswamy Let me read
se uor 67(2)

A peison to whom a ticket has
bveen 1ssued and for whom there
13 no room available in the tram
for which the ticket 15 1ssued,
shall on returning the ticket with-
in three hours after the departure
of the train be cntitled to have
his fare gt once refunded ”

S9 -o can apply and get the refund
at once Nobody compels m to
travel by that train If he travels on
the foot-board, 1t 1s not only at his
peril, but he 1s also hable to pay a
penaity *

Mr Deputy-Speaker. Their asking
the customers that he has thus optjon
to come or not to come would not
look sound. (Interruption)

Bhri 8. V. .'Ill-"lll!: The station
master knows and everybody knows
that there 1s overcrowding and he
could not get in.
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Shri T. B, Vittal Rao: Why should
they 1ssue the tickets when they know
that the train is overcrowded

Shri 8. V Ramaswamy: It 15 not
always possible to know the occupa-
tion ratio and the number of people
travelling Some people may get
down and some people may board the
train elsewhere

Mr. Deputy-Speaker: Even if it is
known, the railways cannot afford to
refuse tickets

Shri T. B, Vittal Roa: They want
more money

Mr Deputy-Speaker: Why chould
they not?

Shri § V Ramaswamy Then my
hon friend secks to amend the she.
dule on the ground that the prices
have risen I do not know if my hon
friend 15 quite right i1n saying that the
price of donkeys has risen from R.
40 to Rs 200 .

Mr Deputy-Speaker Why should
he discriminate about donkey’

Shri § V Ramaswamy He wants
to amend the schedule Sometime
ago prior to 1950 dogs, donxeys, goats
pigs, sheep or other animals were
priced at Rs 10 per head I do not
know whether the price of donkeys
has risen to Rs 200

Shri Jhulan Sinka, I have sad 1t
should be raised to Rs 40 per head
and not to Rs 200

Shri 8. V. Ramsaswamy: 1 do not
know why he has reduced the price
of mules, horned caitle and camels
from Rs. 200 to Rs. 40 1 do not
know whether he can get a camel for
Rs 40 anywhere

An Hon. Member: He has not raised
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Shri Jhulan Sinha: I have not rais-
ed it at all. I have said, it should
remain at Rs 2Q0.

Mr. Deputy-Speaker: Another zero
has been left out at the end. If he
corrects that mistake, is the hon.
Deputy Minister accepting the Bill?

Shri 8. V Ramaswamy: No, Sir
Probably there will have to be an
assessment of the value of donkeys
by Government My hon friend has
also sought to reduce the price of a
horse from Rs 750 to Rs. 500. I
thought the price of horses was going
up and nat comung down. It may be
correct with regard to thé elephant
On the whole, the schedule has been
prepared with great care and I do not
think there is any justification for
alterthg the schedule

For all the reasons 1 have urged.
the Government opposes the Bill

Shri Jhulan Sinha: I am grateful to
those hon Members who have sup-
ported the Bill As for those Mem-
bers who opposed 1t, I will only say
that they could not follow the provi-
sions i1n the Bill and have misunder-
stood 1t.

" Mr Deputy-Speaker They require
further education.

Shri Jhulan Sinba: It seems hke
that So far as Mr. Jaganatha
Rao 1s concerned, I can only say that
he accepted the Government brief in
a hurry . .

Shri Jaganatha Rao: No.

Shri Jhulan Singha:... and pro-
bably has not been able to do justice
to the provisions. Whenever he was
referring to ticketless travel, I was
really meaning penalty for foot-
board travelling. There was abso-
lutely no connection between the two.
So, it is a2 clewr indication of his
scceptance of Government brief in a
hurry.
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So far as the hon. Deputy Minister
18 concerned, I do not want to refute
his arguments. 1 can only say that
there 1s a vital and fundamental
difference 1n the very outlook that
we possess on this point I know the
Government s making strenuous
effort....

Mr. Deputy-Speaker: Who are in-
cluded 1 this word “we”?

Shri Jhulan Sinha: The Members on
the benches on this side of the House.

Mr. Deputy-Speaker: That would
include Mr Jaganatha Rao and the
Deputy Minuster also.

Shri Jhulan Sinha: I mean the non-
offictals, those who are in the higher
level

Mr. Deputy-Speaker: Let the ques-
tion be put to see who are included
m ltwe"

Shri Jhulan Sinba: This fundamen-
tal differcnce in the outlook was
responsitble for the opposition of the
hon Deputy Mimster to this Bill. I
only want that the evils enumerated
in the Bill should be studied a Lttle
more vigorously I have absolutely
no ntention to embarrass the Gov-
ernment or myself As mght have
been apparent to anybody from the
speeches 1 made while moving this
Bill for consideration, I only wanted
to mmpress certain points on the
Treasury Benches in a8 way in which
they may catch up and try to put
them into action. Now 1t appears
that the matter has gone home to
them But certainly there are difi-
culties which they pleaded in accept-
ing the suggestion that,I have made.
I shall be satisfied if the Government
takes it 1n the spint in which I moved
it. Now ] only seek the permission
df the House, in view of the general
sense expressed by the House, to
withdraw my mu.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw the Bijll*
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Some hon. Members: Yes.
The Bill was, by leave, withdrawn.

16.21 hrw.

CHILD SANYAS DIKSHA

BILL

Shyi D. C. Sharma (Gurdaspur): Be-
fore moving my motion I would re-
quest you that the time allotted for
my Bill may be increased for 1 hour
to 2 hours.

Mr. Deputy-Spesker: He should
Jeave some time at least for thenext
Bill to be moved Whatever thme 1s
remaining, I can give to him. There-
fore, he need not now refer to that
He might proceed straight with the
Bill.

Shri D. C. Sharma: [ beg leave to

Shri Vajpayee (Balrampur): On a
point of order.

5% ag® f5 oy fro %o i a
a1q, St i 1% favaw & @irw
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§ fs weqe fedgw Arca & Afraw
& wrawl 3%, % WX 3 f @hen
qryy wfewd & e §.....
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Shri D. C. Sharms: I beg leave to
move......
Mr. Deputy-Speaker: Leave is al-
ready granted:
Bhri D. C. Sharma: 1 beg to move:
“That the Bill to provide for ,
the restraint on sanyas diksha of

s child be taken into considers-
ton.”

Shri Vajpayee: May 1 know....

Mr. Deputy.Speaker: I will give
him an opportunity. Let the hon.
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Member flnish his speech. Then I
will, place the motion before the
House. Then he can'say why it csn-
not be considered.

Shri D. C. Sharma: Sir, Obviously
it appears that this Bill has some-
thing to do with religion. Of course,
it has everything which can be re-
lated to religion. But I look upon thib
Bill more as a social measure than as
a religious measure, At the same
time, I wish to say that religion does
not only mean orthodoxy; religion
does not mean only adherence to prac~
tices which have gone on for years;
religion does not mean a kind of
standstillism in matters which need
reformation; religion is not the nega-
tion of anything. 1 think the con-
ception of religion, as it is today, is
that religion is something which
changes in the social context
of the age, something which
changes in the context of other con-
ditions. If religion were invoked I
think most of our social legislatien
would have gone to pieces. Did not
people say that there was religious
sanction behind, Sati? Still, we abo-
lished it. Did not people say there
wag religious sanction behind keeping
the age of consent very low? And

.yet we raised the sge of consent. Did

not people say that there was religi-
ous sanction for child marriage? Ana
yet we have done something to
abolish child marriage. .

Therefore, the cry of religion is a
¢ry which I think, especially in the
case of thiz Bill, is a very obstructive
cry and has absolutely nothing to do
with this Bill. Now, sanyss, child
and diksha—look at these words, child
sanyas and diksha; can these two
words co-exist—child and sanyas?

Sorl Supakar (Sambaipur): I do not





